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J. P. Pathak

Petitioner

Shri P. C. Master

Versus

Union of India & Others.

Shri Akil Kureshi

CORAM :

The Hon’ble Mr. N.v.Xrishnan

(13

The Hon’ble Mr. R .C .Bhatt

e

Advocate for the Petitioner(s)

Respondent

Advocate for the Respondent(s)

Vice Chairman

Judicial Member

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ i~

2. To be referred to the Reporter or not § ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

4. Whether it needs to be circulated to other Benches of the Tribunal ? =




shri JRP.Pathak,

66, Sumangal Society,

Behind Motor House,

JAMNAGAR - 361 008, «+sApplicant

( Advocate : Mr.pP.C.Master )

Versus

l. Union of India
(process to be served
XRxzugRk upon
the Secretary,.
Central Board of Excise & Customs,
Ministry of Finance,
Department of Revenue,
North Block,
NEW DELHI - 110001.

2., The Collector of Customs and
Central Excise,

Centre Point Building,
Rajkot. .« «Respondents.

( Advocate : Mr.Akil Kureshi )
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0.A., NO, 590 OF 88

Date s 01,.09,1992,

Per Hon'ble Mr.R.C.Bhatt ¢ Judicial Member

Shri p.C.Master learned advocate for the
applicant. Shri Akil Kureshi learned advocate for

the respondents.
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1. This application is filed by the applicant,
Retired Asstt, Collector, Customs and Central Excise,
Rajkot, seeking the relief far the declaration that
the action a inaction on the part of the respondents
in not giving him senia time scale from the date of
promotion i.e. 31st August 1980 o in the ajternative,
from 1st September 1983, 1is unjust and illegal and
further directing the respendents to give genicr time
scale to the applicant on the post of Assistant
collecta, Customs and Central Excise from 31st August
1980 o« in the alternative from 1st September 1983 and
to pay him all the dif ferences in salary, allowances
and retiral benefits and to fix his pensimm accardingly
as if applicant was given senica time scale of ==
Rs.1100 - 1600 as prayed fcr. The respmdents have

fi led detailed reply cantroverting the allegations

made against them in the applicatiom,

2. At the time of hearing of this applicatiaom,
the learned Advocates of both the parties submitted
that this Application cam be disposed of as per the
direction given in office (xder No,185/90 dated 25th
october 1990 produced by respondents to-day, The lear-
-ned Advocated for the respondents submitted that the
respondents have, in pursuance of the directions given

in the decision of the Hon'ble Supreme Court in case

of A.K.Chetterji and others Vs, Union of India and as.

AIR 1991 Ssc page 996, passed office order No,185/90

dated 25th (ctober 1990, The learned Advocate for the
applicant submitted that as the applicant has already
retired before he filed this QA,, the question which

rema ins to bedecided is anly the difference in salary,
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allowances and retiral bepefits and fixation cof his
pensicn according to this of fice (xrder NO,185/90. The
name of thig applicant is shown at 3L J,NC,2 in Anne-
-xure I1I, anrexed to this office (xder, which shows
that the applicant's promcticn tO the grade of senica -
time-gcele, in the Indian CustOms and Central Exc_ise
services, Gxroup *A* took effect from 31st August 1984,
poth the lesrned Advccates agree that the applicant
should be given the benefit of pay, a@llowances and

the fixation of retiral benefits on the basis of this

order, Hence, we pass the following order:
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3e The respondents are directed to pay the diffe-
rence in salary, allowarces and retiral benefits to the
applicant and alsc te fix his pension on the bagis cof

his promotion to the grade of senior time scale in the |
Services
Indian Customs and Central Excise/ Group ‘A’ effective

fr om 31st August 1984, as per the Office ‘“rder No, 185,
dated 25th (ctober 1990, passed by the respondents,
The respondents are directed to comply with these
directions within eight weeks fr om the receipt of the
o der of this Tribunal, Application is dispcsed off

accordingly. NC crder as toO Costg,
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Member (J) vice chairmen,



